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Short title.
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-

ITAMIL NADU] ACT No. III OF 1926*,
[THE }(TAMIL NADU) NURSES AND MIDWIVES ACT, 1926.]
(Received the assenr of the Governor on the 1th May

1926, and ihat of the Governor-General on the 9th
June 1926 ; the assent of the Governor-General was

first published in the Fort St. George Gazette of

the 29th June 1926.)

'[An Act to provide for the registration of nurses,
midwives, health visitors, auxiliary nurse-midwives and
dhaisinthe‘[State of Tamil Nadu)].

WHEREAS it is expedient to provide for the registra-
tion of nurses, midwives, health visitors, auxiliary
nurse-midwives and dhaisin the ‘{State of Tamil Nadu];
It is hereby enacted as follows :—]

1. (1) This Act may be called the *[Tamil Nadu]
Nurses and Midwives Act, 1926.

1 These words were substituted for the word ¢ Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tami! Nadu Adaptation of Laws (Second Amendment) Order,
1969, which came into force on the 14th January 1969,

t For Statement of Objects and Reasons, see Part IV of the Fore S1.
George Gazette, dated the 15th July 1924, pages 123-124 ; for Report
of the Select Committee, see Proceedings of the Madras Legislative
Council, Volume XXIX, pages 920-932 ; for Proceedings in Council,
see ibid, Volume XIX, pages 494-497, Volume XXII, page 257,
Volume XXVII, pages 512-528, and Yclume XXIX, pages 890-902,

The Act came into force on the 14th February 1928.

The Act was extended to the merged State of Pudukkottai by
section 3 of, and the First Schedule to, the Tamil Nadu Merged States
(Laws) Act, 1949 (Tamil Nadu Act XXXV of 1949). }

This Act, as was in force immediately before the date of the com-
mencement of the Tamil Nadu Nurses and Midwives (Amendment)
Act, 1960 (Tamil Nadu Act 26 of 1960), and as amended by the said
Act, was extended to the Kanyakumari district and the Shencottah
taluk of the Tirunelveli district by section 15 of the said Act.

s This long title and preamble were substituted for the original
long title of, and the preamble to, the Tamil Nadu Act Iil of 1926
by section 2 of the Tamil Nadu Nurses and Midwives (Amendment)
Act, 1960 (Tamil Nadu Act 26 of 1960).

4 This expression was substituted for the expression ¢ State of
Madras” by the Tamil Nadu Adaptation of Laws Order, 1969, as
amended bythe Tamil Nadu Adaptation of Laws (Second Amend-
ment) Order, 1969, which came into force on the 14th January 1969
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(2) It shall extend to the whole of the '[State of Extent.

Tamil Nadu].

{31 It shall come into force on such date as the Commencenseot

’(State Government] may, by notit.ation, appoint.

2. In this Act, unless there is anything repug- Definitions.

nant in the subject or context—

(a) © Council’ means ‘ the*[Tamil Nadu Nurses
and Midwives Council] established under this Aect’.

. (b) ‘Dhai’ means ‘an uutrained woman prac-
tising the profession of midwifesy ’.

(¢) ¢ Nurse ’ includes a male nurse.

(d) ¢ Prescribed’ means ¢ prescribed by rules
or by-laws made under this Act ",

‘{(e) ¢ Register’ means a-register maintained

under this Act and ¢ registered’ means registered or
deemed to be registered under this Act.]

1 The words ¢ State of Madras " were substituted for the words
« Presidency of Madras” by caction 3 of the Tamil Nadu Nurses
and Midwives (Amendment) Act, 1960 (Tamil Nadu Act 26 of 1960);
and the expression “ State of Tamil Nadu * was substituted for the
expression ** State of Madras » by the Tamil Nadu Adaptation of
Laws Order, 1969, as amended by the Tamil Nadu Adaptation of
Laws (Second Amendment) Order, 1969, which came into force on
the 14th January 1969.

 The words * Provincial Government*® were substituted for the
words * Local Government ** by the Adaptation Order of 1937 and
the word ** Stata ™ was substituted for ‘ Provincial ** by the Adapta-
tion Order of 1950.

* This expression was substituted for the expression ‘' Madras
Nurses and Midwives Council by paragraph 4 of, and the Schedule
to, the Tamil Nadu Adapiation of Laws Order, 1970, :

& This clause was substituted for original clause (e) by section 4
of the Tamil Nadu Nurses and Midwives (Amendment) Act, 196¢
(Tamil Nadu Act 26 of 1960).
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Constitution. .. 3. (1) A Council, called the ‘) [Tamil Nadu
g of the Councll Kry ces and Midwives Council],” shall be constituted,

ﬁ;’;‘;ﬁ?‘" for the *[State of Tamil Nadu], consisting of—

‘ 8[(a) the Director of Medical Services ;

(b) three officers of the Fublic Healtk Depart-
#. " ment of Government, nomnaied by the State
Govercment, of whcm one <hali be a nurse ;]

‘[(bh) an officer of the Medical Department of
Government, nominated by the *{State Governmant];

*[(c)] the ’[Dean] of the General Hospiral,
Madras ;

*'(d)] the Superinterdent of the Government
Hospital for Women and Children, Madras;

1 *This expression was substituted for the expression ** Ma:;“
Nurses and Midwives Council " by paragraph 4 of, and th~ Scbedxrfl:
to, the Tamil Nadu Adaptation of Laws Order, 1970.

1 The words *‘State of Madras " were substituted for
* Presidency of Madras > by section § (i) of the T: mil Nag:fﬁv:rrs{:
ana Midwives (Amendment) Act, 1960 (Tamil Nadu Act 26 of 1960);
and the expression ** State of Tamil Nadu » was substituted for tho. 1
expression “State of Madras ** by the Tamil Nadu Adaptation of .
taws Ordcr,J9/({9, usdamcn)dcg Sy lhjt(’gamil Nadu Adaptation of
aws (Secon mendment rder, 1969, which came 1nt
on the 14th January {969. ' c into force

s : TI‘.:}S: clauses \;/c;lc sub';l.itutcd fo&clauscs () and () by section
(i) of the Tamil Nudu Nurses and Midwives (Amendr
1960 (Tamil Nadu Act 26 of 1960). (Amendment) Act,

4 This clause was inserted after clause (&) of sub-secti
section 3 by section 2 of the Madras Nurses and Midwﬁsgs"zguggngf
ment) Act, 1942 (Madras Act XX111 0f 1942), re-enacted permanentl
by scction 2 of, and the First Schedule to, the Tamil Nadu Re-enacti p
and Repealing (No. 1) Act, 1948 (Tamil Nadu Act VI of 1948),

& This word was substituted for the word *“‘Provincial™
Adaptation Order of 1950, ial b¥ the

* Original clauses (), (¢), (@, (), (N, (g) and (& :
a3 clauses (0} (0), (0, (1) B, ad () .ez;;c(‘s\):xvy?y";l:}}g':g
a) of the Madras Nurses and Midwives T .
tMadras Act VII of 1934). (Amendmear) Act, 1934

? This word was substituted for the word * Superintendent »
géction 5 iii) of the Tamil Nadu Nurses and Mid nent) -
Act, 1960 (Tamil Nadu Act 26 of 1960). wives (Ameadment) -
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- . Y(e)} one Registered Medical Practitioner
nominated by the *[State Goverrment] ; :

()] *[one Registered Mcdical Practitioner),
nominated by the Memcal Council established .
under sub-section (1) of secticn 5 of the “[Tamil gf‘g}':g‘l%ﬁ
Nadu] Medical Registraticn Act, 1914 ; ‘

5[(g) the °[Nursing] Supecrintendent of the
General Hospital, Madras, and the *[Nursing|
Superintendent of the Govei et Hospital for
W()m“n and Chlld Cn, I\‘lcsdahu

- {1 " [two registered nurses] elected by the
registered nurses ar.d one registered midwife elected
by the registered midwives in the manver prescribed ;

...

t Original clauses (6), (), (), (c*),{O aYend (h) were re-lettered
as clauses (), (d), (). (), z). (hyund i) reapes Svely by section 2(i)a)
of the Madras Nurses and Midwives (Anendment) Act, 1934
(Madras Act Vil of 1934),

2 ’I‘he words * Provincial Government » weie substituted for the -
words ** LocalGOVPrnm’nt » by the Ad-ptation Order of 1937 and
the word ** State » was substituted for ** F .b\mud > by the Adap-
tation Order of 1950.

3 These wotds were substituted for the words ** two Registered
Medical Practitioners, one of whom sholl be a woman” by
gection 2 (i) (b) of the Madras Nurses and  Midwives (Amendment)
Act, 1934 (Madras Act Vil of 1934),

* These words were substituted for the word * Madras® by
the Tamil Nadu Adzptation of Luvs Crder, 1909, 2s amended by
the Tamil Nadu Adaptation of Laws (Sccond Amendment) Order,
1969.

& This clause was substituted for the origina! clause by section - 2 (i)
of the Madras Nurses and Midwives (Amendment) Act, 1941 (Madras
Act XVI of 1941), re-enacted permancntly by section 2 of, and the
Pirst Schedule to, the Tamil Nadu Rc-envcting and Repealing
(No 1) Act, 1948 (Tamil Nadu Act VII of 1948).

" sThis word was substituted for the word “Matron” by section
5 928 of the Tamil Nadu Nurses and dewxves (Amendmcnt) Acf.
60 (Tamil-Nadu -Act-26 ‘of 1960). - s

!
H
i
|
i

- Thesa ‘word.s ‘were substituted for the words * orie nﬂaﬁa@d :
urse * by section 2(il) of the Madras Nurses and Wives !
(Amendment) Act, 1934 (Madxat Act. VII of 1934). ¢ s

"y f
" $The word “ and » was ommed by secnon 26) ). 1bhd. i s !
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s [(l) one member, belng a person re
under this Act, elected in the manner prm

such of the members of the Trained Nurses’ Associa~
tion of India as are so registered ;

* [(/)] one member, being a person registered
under this Act, elected in the manner prescribed by
such of the members of the Nurses’ Auxiliary of the
Christian Medical Asscciation of India (South India
Branch) as are so registered ; and]

* [(k)] two non-officials, not of the classes
referred to above, one of whom shall be a woman,
nominated by the * [State Government].

[ The Director of Medical Services] shall be the
President of the Council,

SO
(2) The members of the Council other than
members ex-officio shall hold office for a term of three

years *[..............].

1 Clauses (i), (/) and (k) were inserted by section 2 (f) (d)
of the Madras Nurses and Midwives (Amendmen t)
Act, 1934 (Madras Act VII of 1934)-

* Original clauiz (j) was omitted and clauses (k) and (J)
were re-lettered as clauses (f) and (k) by section 2 (iii) of the Madras
Nurses and Midwives (Amendment) Act, 1941 (Madras Act XVI of
1941), re-enacted permanently by section 2 of, and the First
Schedule to, the Tamil Nadu Re-enacting and Repealxng {No. D
Act, 1948 (Tamil Nadu Act VII of 1948).

3 The words ‘“‘Provincial Government” were substituted for the
words “Local Government™ by the Adaptation Order of 1937
and the word  * State ” was substituted for ““Provincial” by the
Adaptation Order of 1950. :

¢ These words were subatituted for the words “The Surgeon.
General” by section 5 (v) of the Tamil Nadu Nurses and Midwives
(Amendment) Act, 1960 (Tamil Nadu Act 26 of 1960).

$ The following proviso to section 3(1) was omitted by section 2(i)e)
of the Madras Nurses and Midwives (Amendment) Act, 1934
(Madras Act VII of 1934) :—

« Provided that for a period of one year from tho
ment owubAcuhg two m.aérons rlc:fex'rf:a‘dt lt‘o in clause
nominal y t urgeon-General, and the num tho N
wife refarred to in clause (¢) shall be nominatod “‘“
Government

‘Thofonawluwotdundﬁmwmom!mdby uedon 2 @b,

ibid,
except m

1 whoshall hold office till the ex of 1

) of this Ak pir! 008 yerr from the
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(3) If the place of a member of the Council
- becomes vacant by the expiration of his term ¢f office
or by death, or by resignation or otherwise, the vacancy
shall be filled in the manner provided for the filling of
the vacancy by sub-section (1).

(4) An outgoing mewmber of the Council shall
be eligible for re-election or re-nomination.

(5) The powers of the Council may be exercised
notwithstanding any vacancy in the Council.

4. A member who fajls to attend three conse- Effect of failure
cutive meetings of the Council shall cease to be dtxgc:tifx:;dormc
member unless restored bty the Council at its nexl Council.

meeting. .

15, (1) The Council shall maintain a register of Registration
nurses, midwives, health visitors and auxiliary nurse- of nurses,
midwives and in such register shall be entcred the ;{;’;ﬂ?ﬁ”fl‘mo,s
names of all nurses, midwives, health visitors and auxi- and atxiliary
liary nurse-midwives, who have undergone the course Pursemidwives.
of training and passed the examinations and fulfil the

conditions prescribed.

(2) The register referred to in sub-section (1)
shall consist of such parts and shall be maintained
in such manuner as may be preseribod. |

2[5-A. (1) Notwithstanding anytiing contained "‘“;'“ and
in this Act,any person registered unddr the Travancore- ILQ,XTLVQ:H unler
Cochin Nurses and Midwives Act, 1953 (Fravancore- Travancore-
Cochin Act X of 1953), who, immediately before the C,";();*; géé‘gfc u
first day of November 1956, was foldidg  any u, be registered
appointment as nurse or midwifc  in  any under this Aet.
hospital,  dispensary or infiimary unot supported
entircly by voluntary contributions in the transferred
territory or who, immediately before the said day,
was practising as nurse or midwife in that territory

3 This section was substituted for the originalsection 5 by section 6
of the Tamil Nadu Nurses and Midwives (Amendment) Act, 1960
(Tamil Nadu Act 26 of 1960).

* This sectioa was inserted by section 7, ihid,

125-14—1'4
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shall, subject to the provisions of section 7 , be decmed
to be registered as a nurse or, as the case may be, a
midwife under this Act.

Explanation.—For the purpose of this sub-section,
the expression ¢ transferred territory > shall mean the
Kanyakumari district and the Shencottah. taluk of
the Tirunelveli district.’ '

(2) The Council shall, subject to such conditicns
and restrictions as may be prescribed, enter in the
register referred to in sub-section (1) of section 5 the
name of any person who, under sub-section (1) of
this section, is deemed to be registered under this Act.]

Registration 6. The Council shall maintain a register of
’ dhais, admission to which shall be regulated by such
conditions and restrictions as may be prescribed.

Removal and 7. Subject to suck conditions and in such manner
restoration of as may be prescribed, the Council may refuse to

names. enter the name of Y{any nurse, midwife, health visitor,
auxiliary nurse-midwife or dhai] in the register or
remove the name of any nurse, midwife, health
visitor, auxiliaty nurse-midwife or dhai] from the
register or restore thereto the name of Yfany nurse,
midwife, health visitor, auxiliary nursc-midwife or
dhai] so removed.

Special 2[7-A. (1) Notwithstanding anything contained

g;g:g;;’:gf;’gc in this Act, the Council may, by order in writing,

register of amend the register of nurses, register of midwives

aurscs, r_e;gistcr‘1 or register of dheis by deleting therefrom the name
regisser earatd of any persop who, by reason of the alteration of

boundaries under the Andhra Pradesh and Madras
(Alteration of Boundaries) Act, 1959 (Central Act56
of 1959), has ceased to reside or practise in the *(State
of Tamil Nadu].

1 These words were substituted for the words ‘* any nurse,
midwife or dhai ** by section 8 of the Tamil Nadu Nurses and
Midwives (Amendment) Act, 1960 (Tamil Nadu Act 26 of 1960).

2 This section was inserted by paragraph 3 of, and the Schedule
to, the Madras Adaptation of Laws Order, 1961.

% This expression was substituted for the expression * State of
Madras ** by the Tamil Nadu Adaptation of Laws Order, 1969,
as amended by the Tamil Nadu Adaptation of Laws (Second
Amendmeant) Order, 1969, which came into force onthe 14th

‘January 1969.

.
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The Council may likewise amend the said register
by adding thereto the name of any person whose
residence or place of practice has, by reason of the :
said alteration of boundarics, become part of the e
!{State of Tamil Nadu}: i

Provided that the Council may, before passing an
order, make such inquiry as it deems necessary. i

(2) Any person aggrieved by an order under sub- f
section (1) may appeal to such authority and within '
such time, as may be specificd in this behalf by
the State Government and such authority shall pass R
such order on the appeal as it thinks fit.

(3) An order of “the Council under sub- o
section (1), or where an appeal has been preferred N
against it under sub-section (2), the order of the
appellate authority, shall be final.

(4) The provisions of this section shall cease to
be in force from such date as the  State Government -
may, by notification appoint.}

8. (1) 2[Any nurse, midwife, health visitor, auxi- ?gﬁﬁﬁ:lf{(‘)”"
fiary nurse-midwife o1 dhai] aggrieved by an order Tribunal-
of the council under scction 7 may, within three months |
from the date on which notice of such order is given, ’
appeal against the order of the Council.

(2) Such appeal shall be heard by a Tribunal of ,

three persons selected in rotation— ,

(¢) One from a panel of not less than six persons

of not less than twelve years’ experience as a Magis-

trate or Civil Judge nominated by the 3[State Govern-
ment] ;

' This expression was substituted for the expression * State of O
Madras ' by the Tamil Nadu Adaptation of Laws Order, 1969, as :
amended by the Tamil Nadu Adaptation of Laws (Second Amend-
ment) Order, 1969, which camie into force on the 14th January 1969.

% These words were substituted for the words * Any nurse.
nidwife or dhai” by section 9 (i) of the Tamil Nadu Nurses and
Midwives (Amendment) Act, 1960 (Tamil Nadu Act 26 of 1960).

2 The words “Provincial Government™ were substituted for the
words “Local Government” by the Adaptation Order of 1937 and
the.word “State” was substituted for *'Provincial” by the Adapta-
tion Order of 1950,

125-14—14A
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(b) One from a panel of not less than six regis-
tered medical practitioners selected in the prescribed
manner by the Medical Council established under sub-
section (1) of section 5 of the *[Tamil Nadu] Medical g‘hmﬂ
Registration Act, 1914 ; and A:?‘;]v

. . of 1914
(¢) One from a panel of not less than six regis-

tered murses holding both general and maternity certi-
ficates and selected in the prescribed manner by the
registered *{nurses, midwives, health visitors and auxi-
liary nurse-midwives].

(3) The order of the Tribunal shall be final.

3 al to

ﬁ,’l"%t.‘,fe 9. Any person aggrieved by the refusal of the Coun-
S‘;‘i'g?mmt cil to approve any institution or person under any rules
Torusal by relating to training made under this Act, may appeal
the Council  against the refusal to the *[State Government] and the

,:? aizli’g;m” *[State Government] may give such directions as they

ingtitution think proper and the Council shall comply with the
or person: directions so given. .
Disabilities 10. (1) Except with the special sanction of the .

Ogrs‘(’)‘r‘sg'm‘w ’[State Government], no person shall, after the expiry

P ) of three years from the commencement of this Act, be
competent to hold any appointment as ‘[nurse, midwife,
health visitor or auxiliary nurse-midwifc] in any hospi-
tal, dispensary, or infirmary nou supported entirely
by voluntary contributions unless such person is regis-
tered as 4[nurse, m'dwife, health visitor or auxiliary
nurse-midwife]under this Act. '

! These words were substituted for the word “Madras” by th;
Tamil Nadu Adaptation of Laws Ovder, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,

. These words were ;ubstituted for the words “nurses and mid-
wives” by section 9 {ii) of the Tamil Nadu Nurses and Midwives
(Amendment) Act, 1960 (Tamil Nadu Act 26 of 1060).

* The words “Provincial Government” were substituted for the
words “Local Government” by the Adaptation Order of .1937
and the word “State’.was substituted for “Provincial®’ by the
Adaptation Order of 1950,

4 These words were substituted for the words * nurses or Mid-
wife® by sectiond0 of the Tamil Nadu Nurses and Midwives
(Amendment) Aot, 1960 (Tamil Nadu Aet 26 of 1960),
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[ Explanation.~In relation to 2 health visitor or
auxiliary nurse-midwife, the expression ‘commence-
ment of this Act * in this sub-secuion shall be construed
as referring to the date of the coming into force of the
3 Tamil Nadu] Nurses and Midwives (Amendment)
Act, 1960.]

' (2) After the expiry of one year from the commen-
cement of this Act, no subsidy shall be paid by the
3State Government] or by a local authority to any
medical practitioner who employs a dhai other than
a registered dhai.

- 11. (1) The *[State Government] may, after pre- g ...e by the
vious publication, make rules to carry out all or any of State Govers
the purposes of this Act not inconsistent therewith. ment.

(2) In particular, and ‘Without prejudice to the
generality of the foregoing power, they may make
rules—

(@) regulating the conduct of the elections of
members of the council ;

(b) regulating the conditions of admission to
the register ;

‘{(bb) prescribing the conditions and restric-
tions subject to which the Council shall enter
in the register referred to in sub-section (1) of section 5, L
the name of any person under sub-section (2) of section : ? \
5-A ;]

(c) regulating the conduct of any examina- it
tions which may be prescribed as a condition of ad- f }
mission to the register, and any matters ancillary to or
connected with such examinations ;

! This explanation was added by section 10 of the Tamil Nadu i3
Nrurses a)nd Midwives (Amendment) Act, 1960 (Tamil Nadu Act 26 P
of 1960),

s These words were supstituted for the word “Madras’”” by the
Twawil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Qrder, 1969,

% The words * Provincial Government” were substituted. for the
words ** Local Government ” by the Adaptation Order of 1937
and the word ** State*® was substituted for * Provincial ” by the
Adaptation Order of 1950.

¢ This clduse was inserted by section 11 () (@) of the Tamil
Nadu Nurses and Midwiyes (Amendment) Act;, 1960 (Tamil Nady
Act 26 of 1960), e e e
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(d) prescribing the causes for which, the condi-
tions under which and the manner in which, the'[nurses,
midwives, health visitors, auxiliary —nurse-midwives
and dhais] may be removed from the regist®r and the
procedure for restoration to the register of *[nurses,
midwives, health visitors, auxiliary nurse-midwives
and dhais] who have been removed therefrom;

() regulating the selection of the panels and
the constitution of the Tribunal specified in sub-section
(2) of section 8 and the procedure to be followed by the
Tribunal ;

(f) prescribing the fees to be paid in respect
of an appeal under this Act ;

(g) determining the manner in which all fees
levied under this Act'and all moneys received by the
Council shall be applied for the purposes of this Act.

3[(3) All rules made under this Act shall, as soon 5
as possible after they are made, be placed on the table :
of both Houses of the Legislature and shall be\subject o
to such modifications by way of amendment or repeal
asthe Legislature may make cither in the same session 1

or in the ncxt session.]

12. (1) The Council may make by-laws not- in-
consistent with this Act or any other law—

(«) for regulating the compilation, maintenance
and publication of the register ;

(b) for regulatingand supervising the practice
of their profession by registered *[nurses, midwives,
health visitors, auxiliary nurse-midwives and dhais]; .

1 These words were substituted for the wards- “nurses, midwives
and dhais” by section 11(i}(5) of the Tamil Nadu Nursés and Mid-
wives (Amendment) Aot, 1960 (Tamil Nadu Act 26 of 1960).

2 This sub-section was added by section 11 @ii), 1bid,

s These words was substituted for the word;
and dhais” by section 12, 1bid. g
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_ {c) for regulating the publication of the names

of registered ‘[nurses, midwives, health visitors,
auxiliary nurse-midwives and dhais] and their resi:
dences ;

(d) for prescribing the rates of feesto be charged
for examinations prescribed for admission to the
register and for registration ;

(¢) for regulating the summoning of meetings
of the Council and its proceedings ; and

(f) for regulating the expenditure of the
Council and providing for the audit thereof.

(2) No by-law made by the Council shall come : ,
into force until it has been confirmed by the *[State !
Government] with or without modification or amend-
ment.

(3) Every such by-law shall, when so confirmed,
be published.

3{12-A. (1) Save as provided in this Act or the Prohibitlon
rules or by-laws made thereunder, no person shall of unauthe
confer, grant or issue or hold himself out as entitled Z':;?emem
to confer, grant or issue any degree, diploma, licence,
certificate or other document stating or implying
that the holder, grantee or recipient is qualified to
practise the profession of a registered nurse, midwife,
health visitor, auxiliary nurse-midwife or dhai,

(2) Whoever contravenes the provisions of sub-
section (1) shall be punishable with iine which may
extend to one thousand rupees ; and if the person so

1 These words were substituted  for the words ** aurses, mid-
wives and dhais ” by section 12 of the Tamil Nadu Nurses and
Midwives (Amendment) Aot, 1960 (Tammil Nadu Act 26 of 1960).

2The words * Provincial Government ” were substituted for
the words “ Local Government ” by the Adaptation Order of 1937
and the word * State” was substituted for *‘ Proviacial” by the
Adaptation Order of 1950.

8 This section was inserted by section 13 of the Tamil Nadu
Nurses and Midwives (Amendment) Act, 1960 (Tamil Nudu Act
26 of 1960).
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cont::vening is an association, every member of such
asso. stion who kmowingly and wilfully authorizes
or ¢ rmits the contravention, shall be punishable
with fine which may extend to five hundred rupees.)

t ; 14 Any person who—

‘ Pentl for " 14) dishonestly makes use of any certificate of
oy ;-r“ regis: ‘ation issued under the provisions of this Act
certificate 0 hiuy or to any other person,
for
procuring . .#) procures or attempts to procure registration
{);3?;{5';“"“ und+:- the provisions of this Act by making or pro-
means and duc - or causing to be made or produced any false
for falsnfﬁ- or ' -udulent declaration, certificate or representa-
::;‘i‘;g:?or tior: ..hether in writing or otherwise, cr

honte. ‘
certilicate (c) wilfully makes or causes to be made any
fals- representation in any matter relating to the

’ regi-icr or the certificates issued under the provisions

of tms Act,

shaii be punishable with fine not exceeding two hun.

drec and fifly rupees.

¢

Penalty for i4. (1) Any person, who, not being a *[registered
posing as nurse or health visitor] takes or uses the name or titls
registered of '[registered nurse or health visitor] or uses any
midwife or name, title, description. uniform, badge or signboard,
dhai by a with the intention 11;211 it may be believed or with the
person who  knowledge that it is likely to be believed that such J

person is a '[registered nurse or health visitor] shall
be punishablc with fine not exceeding ... ¢ hundred
rupees.

(2) Any person, who, not being a *[registered
midwife, auxiliary nurse-midwife or dhai] takes or
uses the name or title of *[registered midwife
auxiliary nurse-midwife or dhai] or uses any nu.me:

1 These words werc substituted for the words “registered nurse“’
by section 14 (i) of the Tamil Nadu Nurses and Midwives (Amend- :
ment) Act, 1960 (Tamil Nadu Act 26 of 1960).

1 These words wére substituted for the words “regist i
wife of dhai” by section 14 (ii), /bid, wegistered mid
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title, description, uniform, badge or signboard, with
the intention that it may be believed or with the
knowledge that it is likely to be believed that such
person is a ‘[registered midwife, auxiliary nurse-
midwife or dhai] shall be punishable with fine not
exceeding fifty rupees.

B ]
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b
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15. No magistrate other than a Presidency Magis- Magistrates
trate* or a magistrate of the first class* shall take cm{,mwored
Ly

cognizance of or try any offence under this Act. N onses G
uader this S
Act,
4 »

it

1 These words ware subsiituted for the words *registered i
mid wife or dhai'* by section 14 (i) of the Tamil Nadu Nurses ‘ ‘qj%g
and Midwives (Amendmeat) Act, 1960 (Tamil Nadu Act 26 of 1960). s”‘1

* According to clauses (@)and (¢) of sub-section (3) of section |
3 of the Code of Criminal Procedure, 1973 (Central Act 2 of 18
1974), which came into force on the 1st April 1974, any reference to i
a magistrate of the first class shall be construed as a reference to O
a Judicial Magist rate of the first class and any reference to a }
Presidency Magistrate shall beconstrued as a reference to a

Metropolitan Mugistrate,
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(Amendment)

v PR
{[TAMIL NADU] ACT NO, 26 OF 1960%.

‘ . A AR . [ .
THE YTAMIL NADU] NURSES AND MIDWIVES
(AMENDMENT) ACT, 1960,

[Received the assent of the President cn the Gth December
1960, first published in the Fort St. George Gazette on
the 14ih December 1960 (Agrahayana 23, 1882).]

An Act furt;er to amend the ![Tamil Nadu] Nurses and
Midwives Act, 1926, and to extend that Act to thc
transforred territory in the 3[State of Tamil Nadu].

WHEREAS it is exXpedient fur her to amend the 1[Tamil
Nadu] Nurses and Midwives Act, 1926 (Tamil Nzdu] Act
IIT of 1926), for the purposes hereirafter appearing and to
extend that Act to tlc wausferred ferritory in  the 3[State
of Tamil Nadu];

BE it enacted in the Eleventh Year of the Republic of
as Indih follows:—

1. This Act may be called the ![Tamil Nadu] Nurses
and Midwives (Amendment) Act, 1960.

2—14. (The amendments made by these sections have
been incorporated in the principal Act, namely, Tamil
Nadu Act IIT of 1$26.)

} These worc's were subs'i‘wed for the word “Macdras” oy th€
Tamil Nadu A-aptation of Laws Order, 1969, as amen-=d by tht
Tuamil Nacu Acaptation of Laws (Second Amendment) Order, 1969.

* For Staiement of Objects and Reasors, see Fort St. George
Gazatte Extraordinary, dated the 8th Augast 1960, Par TV- Scciion
3, pages 9-10,

3 This expression was substittited for the expression “ Staje of
Madras ” by the Tamil Nadu Adaptation of Laws Order, 1969, as
ameunge ! by the Tomil Nadu Adaptation of Laws (Second Amend-
meni) Order, 1969,
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i5. ?l) The {Tamil Nadu] Nurses and Midwives Act, Extension of
1926 (3{Tamil Nadu] Act III of 1926), as in force immediately ‘E‘;fmﬁ‘ll‘gdu
before the date of the commencement of this Act, and as 19s¢ o ¢he
amended by this Act (hereinafter in this sectioP (ransferred
referred to as the 1[Tamil Nadu Act]), is hereby extended to, territory,
and shall be in force in, the transferred territory . repeals and
: savings.

(2) Any law corresponding to the I[Tamil Nadu
Act] in force in the transferred territory immediately
before the date of the commencement of this Act, including
the Travancore-Cochin Nurses and Midwives Act, 1953
(Travancore-Cochin Act X of 1953) (hereinafter in this
section referred to as the corresponding law) shall stand
repealed on the date of such commencement.

(3) The repeal by sub-section (2) of the corresponding
law shall not affect --

(a) the previous operation of the corresponding law
or anything done or duly suffered thereuncer ; or

(b) any right, privilege, obligation or liability acquired,
accrued or incurred under the corresponding law ; or

(c) any penalty, forfeiture or punishment incurred
in respect of any offence committed against the correspon-
ding law ; or C 4

3
3

(d) any investigation, legal proceeding or remedy
in respect of any such right, privilege, obligation, liability,
penalty, forfeiture or punishment as aforesaid; and any
such investigation, legal proceeding or remedy may be
instituted, continued or enforced and any such penalty,
forfeiture or punishment may be imposed as if this Act had
not been passed. |

(4) Subject to the provisions of sub-section (3)., anything
done or any action taken, including'any appointment or
delegation made, notification, order; instruction or direction

SRLS i LS RIS I

* This expression was substituted for the expression ‘“Madras
Act” by the Tamil Nadu Adaptation of Laws Order, 1970.

% These words were substituted for the word: ‘s Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
;1‘36119111 Nadu Adaptation of Laws (Second Amendment) Order,
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‘issued or any rule, regulation or form framed, certificate
granted or registration effected, under the corresponding
law shall be deemed to have been done or taken under the
YTamil Nadu Act] and shall continue to have eifect
accordingly, unless and until superseded by anything donc
or any action taken under the [Tamil Nadu Act]. ’

(5) Unless the context otherwise requires, the 2Tamil
Nadu] General Clauses Act, 1891 (qTamil Nadu] Act
I of 1891), shall apply for the interpretation of the 2[Tamil
Nadu Act] as extended to, and in force in, the transferrcd
territory. ‘ :

(6) For the purpose of facilitating the application of
the Y Tamil Nadu Act] in the transferred territory, any
court or other authority may construe such Act with
such alterations not affecting the substance as may be
necessary or proper to adapt it to the matter before the
court or other authority.

(7) Any reference in the Tamil Nadu Act] to a4 .

law which is not in force in the transferred territory shall,
in relation to that territory, be construed as a reference
to the law, if any, in force in that territory corresponding
to such law, -

(8) Any reference to the corresponding law in any

law which continues'to be in force in the transferred
territory after the date of the commencement of this

Act shall, in relation to that territory, be construed as a
reference to the ![Tamil Nadu Act]. A

Explanation—For the purpose of this section, the
expression “ transferred territory ” shall mean the Kanya-
kumari district and the Shencottah taluk of the Tirunelveli
district. \ ‘

16. (1) If any difficulty arises in giving effcct to 'ihe' pro- ‘

visions of this Act or of the principal Act as amended by
this Act, the State Government as occasion may require,
may, - by orcer, do anything which appears to them
necessary for the purpose of removing the difficulty.

! This expression was substituted for the expression “Madras
Act” by ‘he Tamil Nadu Adaptation of Laws Orcer, 1970.

? These words were substituted for the word *‘ -Madras ™
by the Tamil Nadu Acapta:ion of [ aws Order, 1969, as amenced
by the 'I‘aénil Nadu Adcptation of Laws (Second Amendment)
Order, 1969. .
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(2) All orders issued under sub-section (1) shall,
as soon as possible after they are issued, be placed on the
‘table of both Houses of the Legislature and be subject
to such modifications by way of amendment or repeal
as the Legislature may make either in the same session
or in the next session. o
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